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FUBLIC ANNOUNCEMENT FOR THE ATTENTION OF EQUITY SHAREHOLDERS/BENEFICIAL OWNERS OF

EQUITY SHARES OF TANLA PLATFORMS LIMITED (THE “COMPANY") FOR THE BUYBACK OF EQUITY

SHARES THROUGH THE TENDER OFFER ROUTE UNDER THE SECURITIES AND EXCHANGE BOARD OF INDIA

(BUY-BACK OF SECURITIES) REGULATIONS, 2018, AS AMENDED

This public announcement (the “Public Announcement") is being made in relation to the Buyback {as defined

below) of Equity Shares (as defined below) of Tanla Platforms Limited through the tender offer process,

pursuant to Regulation 7(i) and other applicable provisions of the Securities and Exchange Board of India (Buy-

Back of Securities) Requlations, 2018, as amended (including any statutory modification(s), amendment(s) or

re-gnactments from time to time) (the “SEBI Buyback Regulations") along with the requisite disclosures as

specifiedin Schedule |l of the SEEI Buyback Regulations read with Schedule | of the SEB| Buyback Regulations.

OFFER TO BUYBACK NOT EXCEEDING 14,168,666 FULLY PAID-UP EQUITY SHARES HAVING A FACE VALUE OF

INR 1/ {(INDIAN RUPEE ONE ONLY) EACH OF THE COMPANY ("EQUITY SHARES") AT A PRICE OF INR 1,200/-

(INDIAN RUPEES ONE THOUSAND TWO HUNDRED ONLY) PER EQUITY SHARE, PAYABLE IN CASH, ON A

PROPORTIONATE BASIS FROM ALL THE EQUITY SHAREHOLDERS |/ BENEFICIAL OWNERS OF EQUITY

SHARES OF THE COMPANY THROUGH THE TEMDER OFFER PROCESS THROUGH THE STOCK EXCHANGES.,

Certain figures contained in this Public Announcement, including financial information, have been subject to

rounding-off adjustments. All decimals have been rounded off to 2 (two) decimal points. In cerfain instances, (i)

the sum or percentage change of such numbers may not conform exactly to the total figure given; and (ji) the

sum of the numbers in a column or row in certain tables may not conform exactly to the total figure given for that
celumn or row,

1. DETAILS OF THEBUYBACK OFFER AND BUYBACK OFFER PRICE

1.1. The board of directors of the Company (“Board™) atits meating hedd on Septamber 8, 2022 ("Board Meating")
and the special resolution passed by the shareholders of the Company through postal ballot {by way of remote e-
woting only) pursuant 1o & postal ballot nolice dated September 8, 2022 (“Postal Ballot Notice"), the results of
which were declared on Oclober 11, 2022, subject to approvals of slatutory, regulatory or governmental
authorities as may be requined under applicable kaws, have approved the buyback by the Company of its Equity
Shares, not exceeding 14,16,666 Equity Shares (representing 1.04% and of the total number of Equity Shares in
the existing total paid-up equily capital of the Company as on the date of the Boarnd Meeting and the 1otal paid-up
aaquity capital of the Company as of March 31, 2022) ata price of INR 1.2000- {Indian Rupees One Thousand Twao
Hundred Cnly} per Equity Share ("Buyback Offer Price”™), pavabie in cash, for an aggregate maximum armount
not exceeding INR 170,00,00.000/- {Indian Rupees One Hundred and Seventy Crores Ondy), excluding any
expanses incurred or 1o be incurred for the buyback viz. brokerage. costs, fees, turnover charges, lawes such as
buvback fax, securites transaction fax and goods and services fax (if amy), stamp dufy, advisors fees, filing fees,
printing and dispatch expenses and other incidental and related expenses and charges (“Transaction Costs")
{such maximum amount hereinafter referred to as the “Buyback Offer Size"). from 2!l the shareholders/
bensfhicial owners of the Equity Shares of the Company, a5 on Oclober 26, 2022 ("Record Date") {for further
dedails on the Recard Date, refer fo paragraph 14 of this Public Announcerment), on a proporlionata basis through
the "ender offer” route in accordance with the provisions of the Companies Acl, 2013, as amended (the
“Companies Act”) and the relevant rules made thereunder including the Companies (Share Capital and
Debentures) Rules, 2014 to the extent applicable, and in compliance with the SEBI Buyback Regulations
{hereinafter raferrad in as the “Buyback").

1.2, Inaccordance with Section 68(2){b) of the Companies Act, the Board had sought the approval of the shareholders
of the Company by way of a special resalution since the Buyback Offer Size is more than 10% of the total paid-ug
equity share capital and free reserves of the Company.,

1.3.  The Buyback is pursuant to Articla 3 of the Articles of Association of the Company, Sections 68, 69, 70, 108 and
110 and all other applicable provisions, if any, of the Companies Act and the relevani rules made thereunder
including the Companies (Share Capilal and Debentures) Rules, 2014 and the Companies (Mansgement and
Administration) Rules, 2014, other relevant rules made thereunder and each as amended frorm fime o time and to
the exteni applicable, the Securities and Exchange Board of India (Listing Obligation and Disclosure
Requiremenis) Reguiations, 2015, as amended (“SEBI Listing Regulations”), subject to such oiher approvals,
permissions, consents, exemptions and sanclions, as may be necassary and subject to any modifications and
conditions, if any, as may be prescribad by SEBI. Registrar of Companies, National Stock Exchange of India
Limited (*NSE"), BSE Limited ("BSE") [together, the "Stock Exchanges") andior other authorities, instiutions
or bodies, as may be necessary and subject to such condibions and modifications as may be prescribed or
imposed while grantng such approvals, permissions, sanclions and exemglions, which may be agreed by the
Board.

1.4, The maximurm amounl requirad for the Buyback will not excead INR 170,00.00,000/~ {Indian Rupees One
Hundred and Seventy Crores Onby) excluding the Transaction Costs, being 24.91% and 12.89% of the tofal paid-
up capital and free reserves based on the latest standalone and consolidated audited financial statements of the
Company as on March 31, 2022, respectively, which is nol exceeding 25% of the aggregate of the total paid-up
capital and free reserses of the Company as per katest standalone and consolidated audited financials of the
Company as onMarch 31, 2022,

1.5. Further. under the Companies Act and SEBI Buyback Eegulations, the number of Equity Shares that can be
bought back in any financial vear shall not exceed 25% of the total paid-up equity capital of the Company in that
financial year, The Company proposes to Buyback not exceeding 14,16,656 Equity Shares of the Company,
represanting 1.04% of the total number of Egquity Shares in the existing total paid-up equity capital of the Company
as on the date of the Board Meeting and of the total paid-up equity capital of the Company as of March 31, 2022,
Therafare, the number of Equity Shares proposed 1o be purchased under the Buyback does nod exceed 25% of
the total number of Equity shares in the existing total paid-up equity capital of the Company as on the date of the
Boand Meefing and of the tofal paid-up equity capital of the Company as of March 31, 2022

1.6. The Equity Shares ara listed on the Stock Exchanges. The Buyback shall be undertaken on a proportionata basis
from the holders of the Equity Shares of the Company as on the Record Date (“Eligible Shareholders") through
the tender offer process prescrbed under Regulation 4(iv){a) of the SEBI Buyback Regulations, Additionally, the
Buyback shall be, subject 1o applicable laws, faciated by lendering of Equity Shares by Eligible Shareholders
and seftlement of the =ame through the sfock exchange mechanizm as specified by the Securifies and Exchange
Board of India ("SEBI") read with SEB| circular CIR/(CFINPOLICYCELLM/201S dated Apl 13, 2015, SEEI
circular CFD/DCRZ/CIR/PI2016/131 dated December 9, 2016, SEBI circular SEBWHO/CFD/DCR-
INCIRIP2021/615 dated August 13, 2021 and such other circulars or notificabions, as may be applicable,
including any amandment thereof (the “SEBI Circulars™). In this regard, the Company will request the BSE
Limited o provide the acqusition window for facilitating tendering of Equsty Shares under the Buyback. For the
purposas of this Buyback, BSE will be the designated stock exchange, Please refer lo paragraph 14 below for
further details ragarding the Record Date and shareholders' entitlement 1o tender the Equity Shares in the
Buryback.

1.7.  The Buyback of Equity Sharas may be subject to taxation in India and/or in the country of residance of the Eligible
Shareholders. The transaction of Buyback would &lso be chargeable to securities transaction tax in India. In due
course, Elgible Shareholders will receive & letler of affer, which will contain 8 more detased note on laxation,
Howeniar, in view of the particularized nafura of fax consaquences. Eligible Shareholders ara advised 1o consult
theirown legal, financial and tax advisors for the applicble tax implications prior o participating in the Buyback,.

1.8. Tha Buyback from the Eligible Shareholders who are residents outside India including non-residant Indians,
foreign nationals, foresgn corporale bodies (including erstwhile overseas corporate bodies), foreign insfibutional
investors! forsign portiolio investors, shall be subject o such approvals, if any and o the exient necessary or
recquired from the concerned aulthorities including approvals from the Reserve Bank of India ("RBI™) under the
Foreign Exchange Management Act, 1999 and the rules and regulations framed thereunder, and that such
approvaks shall be required to be taken by such non-resident sharshaolders,

1.9 Acopy of this Public Annowncement is available on the Company's website i.e., www tania.com, and is expacted
to be made available on the website of the SEBIi.&., www sebi.gov.in and on the website of the Stock Exchanges
L.e,, www nseindia, com and www_ bseindia.com, during the period of the Buyback.

2. MECESSITY FOR THE BUYBACK AND DETAILS THEREQOF
The Buyback is being underiaken by the Company after taking into account the sirategic and operational cash
requirements of the Company in the medium term and for returming surplus funds to the shareholders in an
affective and efficient manner. The Board at its meeting held on Thursday, September 8, 2022 considered the
accumuialed free reserves as well as the cash Bguidity reflected in the latest available standalone and
consolidated audited financial statements s on March 31, 2022 and also as on the date of the Board Mesting and
considering these, the Board decided to allocate nol exceeding INR 170,00,00,000 {indian Rupees One
Hundrad and Seventy Croras Only) excluding the Transaction Costs for distributing to the shareholders holding
Equity Shares of the Company through the Buvback.

After considering several factors and benefits to the shareholders holding Equity Shares of the Company, the

Board decided to approve Buyback of not exceeding 14,16 666 Equity Shares at a price of INR 1,200 {Indian

Rupees One Thousand Two Hundred Only) per Equity Share for an aggregate amount nat excesding INR

170,00,00,000/- (Indian Rupeas One Hundred and Seventy Crores Only). The Buyback is being underiaken,

inter-alia, for the following reasons:

{i} The Buyback will help the Company to return surplus cash to its shareholders holding Equity Shares broadly
in propartion fo their shareholding, thereby, enhancing the overall retum to shareholders:

(i} The Buyback, which iz being emplemented through the fender offer route as prescribed wunder the SEBI
Buyback Regulations, would invalve allocation of number of Equity Shares as per their entiflernent or 15% of
the number of Equity Shares to be bought back whichever is higher, reserved for the small shareholdars, The
Company balieves that thés reservation for small shareholders would benefit public sharehoiders, who would
get classified a3 *small sharsholder” as per Regulation 2{ij{n} of the SEBI Buyback Regulations;

fiii} The Buyback may help i improving its eamings per share and retum on equity, by reduction in the equify
base and based on assumption that the Company would eam similar profits as in past, thereby leading to long
term incraass in shareholders' value: and

fiv) The Buyback gives an option 1o the shareholders holding Equity Shares of the Company, who can choose to
participate and get cash in liew of Equity Sharas to be accepted under the Buyback offer or they may choosa
nok 1o paricipate and enjoy a resultant increase in their percentage shareholding, post the Buyback offer,
without sddibional mvestment,

3 MAXIMUMAMOUNT REQUIRED UNDER THE BUYBACK AND ITS PERCENTAGE OF THE TOTAL PAID UP
CAPITALAMND FREE RESERVES & SOURCES OF FUNDS FROM WHICH BUYBACK WILL BE FINANCED

3.1, The maximum amount required for the Buyback will not exceed INR 170,00,00, 000/ {Indian Rupees One
Hundred and Seventy Crores Only) excluding the Transaction Costs, being 24.91% and 12.89% of the aggregate
of the Company's fully paid-up equity capital and free reserves as per the lates! standalone and consobdated
auditad financial statamants of the Company, respectively, as on March 31, 2022, which is not exceading 25% of
the aggregale of the total paid-up capital and free reserves of the Company as per latest availlable standalone and
consolidated financials of the Company as onMarch 31, 2022,

3.2, Thefunds forthe implementation of the proposed Buyback will be sourced out of the free reserves of the Company
{including securlies premium account) or such other source as may be permifted by the SEBI Buyback
Regulations or tha Companies Act. The funds bomrowed, if any, from banks and financial institutions will not be
uzsed for the Buyback.

3.3, The Company shall transfer from its free reserves and’ or securities premium account a sum equal to the nominal
value of the Equity Shares bought back through the Buyback fo the capetal redempbon reserve account and details
of such fransfer shall be disciosed in its subsequent audiled financial slaterment.

4,

MAXIMUM PRICE FOR BUYBACK OF THE EQUITY SHARES AND BASIS OF ARRIVING AT THE BUYBACK
FRICE
(iy The Equity Shanas of the Company are proposed to be bought back ata price of INR 1,200 - (indian Rupeas

One Thousand Two Hundred Only) par Equity Share. The Buyback Offer Price has been arrived at, after

considering warious faciors including, But not limited to the trends in fhe volume weighted average prices of the

Equity Shares on the Stock Exchanges where the Equity Shares are listed, impact on net worth of the

Company, price eamings ratio, eaméngs pershare and other financial parameters.

{iy TheBuyback Offer Prica reprasents:

{a} Premium of 59.02% and 61.08% owver the volume weighted average market price of the Eqguily Sharas on
NSE and BSE, raspactively, during the three months praceding September 2, 2022, being the data of
intimation to the Stock Exchanges for the Board Meeting o consider the proposal of the Buyback
(*Intimation Data”).

(b} Premium of 67 23% and 67 66% over the volurme weighted average marke! price of the Eqguily Sharas on
NSE and BSE, respactivaly. for two weeks preceding the Intimation Date,

(¢ Premium of 66.3%% and 66.27% over the closing price of the Equity Shares on NSE and BSE,
respectively, a5 on September 1, 2022, being the working day preceding the Intimation Date.

{d) Premium of 43, 85% and 43.82% aver the closing price ofthe Equity Share on NSE and BSE, respactively,
a5 on September 8, 2022, baing the Board Meeting Date wherein proposal for Buyback was approved,

MAXIMUM NUMBER OF EQUITY SHARES THAT THE COMPANY PROPOSES TO BUYBACK

The Company proposes to buyback such number of Equity Shares nof exceeding 14, 16,666 Equity Shares,

representing 1.04% ofthe total number of Equity Shares in the exgsting tofal paid-up equity capital of the Company

ag on the date of the Board Meeting and of the total paid-up eguity capital of the Compamny as of March 31, 2022,

DETAILS OF PROMOTERS, MEMBERS OF THE PROMOTER GROUP, PERSONS IN CONTROL AND

DIRECTORS OF PROMOTERS AND MEMBERS OF THE PROMOTER GROUP SHAREHOLDING AND

OTHER DETAILS

(il The aggregate shareholding of the promoters, members of the promoter growp and of persons who are in
confrol and directors of Promaters and members of Promoter Group, where such promofer or promater group
entity is a Company, and by persons wha are in control of the Company, as on the date of the Board Meeting

&, Seplember 8, 2022, the date of Postal Ballol Motice i.g., Seplember 8, 2022 and the date of this Public

Announcerment|.e, Oclober 12, 202215 as follows.

Sr. | Name of the Promoter! Numberof | % of paid up % of paid up
No. Promaoter Group Equity Shares equity share equity share
capital as onthe | capital as on the
date of the Board | date of the Public
Meeting and Announcement,
Postal Baliot i.e., October
Notice, ie., 12, 2022
. . | September8, 2022 -
1. | Uday Kumar Reddy Dasan® 2,92,39,225 | 21.54% 21.53%
2. | Tanuja Reddy Dasari 210,885,127 | 15.54% 15.54%
3. | TNA Corporation LLP 34,79,000 | 2.56% 2.55%
4. | Muobila Tachsal Private Limited 20,85,000 | 154% 154%
3. | 3R Holdings 3,87,500 0.2%% 0.29%
6. | Blue Green Technologies Private Limited | 3,20,000 0.24% 0.24%
7. | Veda Matha Technologees Private Limited 3,0%5,000 0.4% 0.E%
8. | Ram Avenues LLP 240,710 0.18% 0.18%
8. | MV Corporation 2,20,000 | 0.16% 0.16%
10, | Msguare Vision Infra 1,589,000 0.12% 0.12%
11, | Anmitha Ventures LLP 10,786,604 0.7%% 0.79%
12. | M & M Holdings 7,70,036 | 0.57% 05T
Total 5,93,70,282 43.74% 43T

"Uday Kumnar Reddy Dasari, promaoter of the Company holds directorship in cartain promaotes group antities of our

Company, namely, Mobile Techsol Private Limited: Vieda Matha Technologies Private Limited, and Blue Green

Technologies Private Limited. Uday Kurmar Reddy Dasari is a partner of promoter group entity of the Company.

namely, TNA Corporation LLP.

**Tanuja Reddy Dasar is one of the promatars of the Company and holds directorship in certain promater growp

antities of our Company, namely, Mobile Techsol Private Limited, Veda Matha Technologies Private Limited and

Blue Green Technologies Private Limited. Tanuja Reddy Dasari is a partner of promoter group entity of the

Caompany, namedy, ThA Corporation LLP, Anmitha Ventures LLP; Ram Avenues LLP;

(i) Except as disclosed below, none of the directors of the Company (“Directors™) or key managenal
personnel of the Company (“KMPs") hold any Equity Shares in the Company, as on the dale of the Board
Meeting. the date of Postal Ballol Notice i e, September 8, 2022 and the date of this Public Annowncement i.e
October 12, 2022:

Sr. | Mame of the Shareholder | Designation Mumber of | % of paid up | % of paid up
No. Equity  equity share | equity share
Shares capital as on | capital as on
the date of | the date of
the Board the Public
| Meating and | Announcernant,
| Postal Ballot | i.e., October
Notice, i.e., 12, 2022
September
| .8 022
1. | Uday Kumar Reddy Dasari | Chairmanand Chief | 28233225 2154% 21.53%
Executive Officer
2. | Deepak Satyaprakash Goyal | Whole-Time Diractor 38, 10,454 2B1% 2E1%
3. | Sanjay Kapoor | Mon-Executive Director | 160,000 | 0.12% 0.12%
4. | Rahul Khanna Independent Director 80,000 0.04% | 0.04%
5. | Amrita Gangotra Independent Director 11,493 Negligible Meghiaible
G. | Seshanuradha Chava General Cownsel and 156,654 0.12% 0.12%
] Company Secrefary

i) Except az disclozed below, no Equity Shares or ofher specified securities in the Company were aither
purchazed or sold (either through the stock exchanges or off market transaction) by any of the promoters,
members of the prometer group, directars of the promaoter and promoter group, where such: promoter or
promeater group entity is @ Company, by persons who are in control of the Company, Directors and KMPs
during & period of six moniths preceding the date of the Board Mesting ie., September &, 202 and from the
date ofthe Board Resolution fill the date of this Public Announcement:

Sr. | Aggregate number Mature of Minimum Date of Maximum Date of
No.| of Equity Shares transaction Price Minimum Price Maximum
purchased/ sold (INR) Price (INR) Price
Sanjay Kapoor — Non-Executive Director
1. [1.000 Market Purchase | 1,025.00 | June 21,2022 | 1.025.00 [ June 21, 2022
2 [1.000 Market Purchase | 98665 | June 22, 2022 | 99000 |June22 2022
3. (1,000 | Marke! Purchase | 95600 | June 23,2022 | 95600 | June 23, 2022
4. 1,000 | Market Purchase | 9B7.95 | June 24,2022 | 99200  |June 24, 2022
5. [1.000 | Market Purchase | 597.25 [ July 28,2022 [ 598.00 | July 26, 2022
Rahul Khanna - Independent Director
1. (10,000 Markat Sale | 1,412.06 | March 24, 2022 | 141206 | March 24, 2022
Deepak Satyaprakash Goyal - Whole-Time Director
1. |31.902 Market Sale 1,075.94 | June 17, 2022 | 1,076.45 | June 17, 2022
211,021 | Market Sale 1,024.49 | June 20, 2022 | 1.024.49 | June 20, 2022
3. |18,388 Market Sale 1,021.92 | June 21, 2022 | 1,022.00 | Juna 21, 2022
4. 13,732 Marke! Sale B7048 | June 22, 2022 | 97413 | June 22, 2022
5. | 74,959 Marke! Sale 0503 | Jume 23, 2022 | 95207 | June 23, 2022
_ Seshanuradha Chava - General Counsel and Company Secretary
1. |1.500 Market Sale 1,450.00 | March 23, 2022 | 1.450.00 | March 23, 2022
2. 111,000 Market Sale 1,490.00 | March 30, 2022 | 1,500.05 | March 30, 2022
4. [15.000 Market Sale 1.470.00 | March 31, 2022 | 1,503.00 | March 31, 2022

INTENTION OF THE PROMOTERS, MEMBERS OF THE PROMOTER GROUP AND PERSONS IN CONTROL

OF THE COMPANY TO TENDER THEIR EQUITY SHARES IN THE BUYBACK

In terms of the SEBI Buyback Reguiations, under the tender offer route, the promaotars, members of the promoter

group and persons in control of the Company have the option to participate in the Buyback. In this regard, the

promoters and members of the promoter group (who are the persons in conrol) have exprassad their intention of
not participating in the Buyback by way of their letiers dated September & 2022 and shall not tender any Equity
=hares in the Buyback. Accosdingly, the disclosures as required as per the paragraph (viii) to the Schedule | of the

SEBI Buyback Regulations are not applicable.

The Buyback will not result in amy benefit fo the members of the Promoter, memibers of the Promoter Group and

persons in control of the Company or any Directors of the Company except to the extent of the changa in thedr

shareholding as per the response recenved in the Buyback, as a result of the extinguishment of Equity Shares
which will lead to reduciion in the equity share capsal of the Company post Buyback, Pursuant fo the completion of
the Buyback, the public shareholding of the Company shall ot fall below the minimum level required &s per

Reguiation 38 of the Listing Reguiations. Any change in voting rights of the Promater and members of the

Promaoder Group of the Company pursuant fo completion of Buyback will not resultin any change in conbrol aver the

Company

NO DEFAULTS

Tha Company confirms that there are no defaufts subsisting in the repayment of deposits, interest paymant

tharaon, redemption of debanturas or paymaent of interast thereon or redemption of preference sharas or paymant

of dividend due fo any shareholder, or repayment of any term loans or interast payable thereon o any financial
insfibution or banking company.

CONFIRMATION BY THE BOARD OF DIRECTORS OF THE COMPANY

As required by clause (x) of Schedule | in accordance with Regulation S{iviib) of the SEBI Buyback Regulations,

the Board hereby confirms that it has made a full enguary into the affairs and prospects of the Company and has

forrmied an opinion that:

{1y immedeately following the date of the Board Meeting and the date on which the results of sharsholders
resolution passed by way of postal ballot approving the proposed Buyback be declared (“Postal Ballot
Resolution”), thers will be no-grounds on which the Company can be found unable to pay is debis;

(i) as regards tha Company's prospects for the year immediataly following the date of the Board Meeting
approving the Buyback and for the year immediataly following the Postal Bafiot Resoiution, and having regard
{o the Board's intention with respect to the management of the Company's business during that year and to
the amouwnt and character of the financial resources which will in the Board's view be available fo the
Company during that year, the Company will be able to meetits kabiliies as and when they fall due and will not
berendered insobvent within a period of one year from the date of the Board Meeting as well as from the date of

10.

1.

(i} in forming the aforesaid opinion, the Board has taken into account the Sabilities including prospective and
contingent liabdlities payable as if the Company weare being wound up under the provisions of the Companies
Actorthe Insolvency and Bankruptoy Code, 2016 [to the extent notfied).

CONFIRMATIONS FROM THE COMPANY AS PER THE PROVISIONS OF THE BUYBACK REGULATIONS

AND THE COMPANIES ACT

(il allEquity Shares of the Company are fully paid up;

(i)  the Company shall not izsue any shares orother securities from the date of the Board Meefing, including by
way of bonus ssue till the axpiry of the Buyback penod i.e. date on which the payment of consideration to
shareholders who have accepted the Buyback offer is made in accordance with the Companies Act and the
=EEI Buyback Regulations;

(il  the Company shall not make any further issug of the same kind of Equity Shares or other securities
including allotment of new aquity sharas under Seclion 62(1)(a) or other specified securities within a period
of & (six) months after the completion of the Buyback except by way of bonus shares or Equity Shares
izsued inorder to discharge subsssting obligations such as conversion of warrants, stock oplion schemes,
sweal equity or comversion of preference shares or debentures into Equity Shares;

(iv)  asperRegulation 24(i)(f) of the SEB| Buyback Regulations, the Company shall not raise further capital for a
period of one year from the expiry of the Buyback period i.e. the date onwhich the payment of consideration
fo shareholdars who have acceptad the Buyback offer is made except in discharge of subsisting obligations;

(v} the Company shall nol buyback its Equity Shares or other specified securilies from any person through
negatizted deal whether on or off the sfock exchanges or through spot transactions or through any private
arrangement in the implementaticn of the Buyback;

(vi) the aggregate maximum amount of the Buyback ie. INR 170,00,00.000f (Indian Rupees One
Hundred and Seventy Crores Only) does not excesd 25% of the aggregate of the paid-up capital and free
reserves based on both audited standslone and consolidated financial statements of the Company as on
March 31, 2022;

(vil)  the number of Equity Shares proposed 1o be purchased under the Buyback i.e. 14,16 666 Equity Shares

does not exceed 25% of the total number of Equity shares in the existing total paid-up equity capital of the

Company and of the todal paid-up equity capital of the Company as of March 31, 2022-

thera are no pending schames of amalgamation or compromise of arangament pursuant to the Companies

Act(*Scheme™) imvolving the Company, a5 on date;

lix})  the Company shall not make any ferther offer of buyback within a period of one year reckoned from the
expiry of the Buyback period i.a. date on which the payment of consideration to shareholders whao have
accepted the Buyback offer is made;

(k) the Company shall not withdraw the Buyback offer after the draft letter of offer is filed with the SEBI or the
public announcemeni of the offer of the Buyback is made;

(©)  the Company shall comply with the statutory and reguiatory imelines in respact of the buyback in such
manner as prescribed under the Companies Act andior the SEBI Buyback Regulations and any ather

(vl

applicable laws;

(wil)  the Company shall not ulilize any money borrowed from banks or financial institutions for the purpose of
buying back its Equity Shares,

[y the Company shall not directly or mdirectly purchase its own Equity Shares through any subsidiary
company including ifs own subsidiary companies, if any or through any investment company of group of
investment companias,

[wrv)  the Company is i comphance with the provisions of Sections 82,123, 127 and 129 0f the Companies Act;

(xv]  there are no defaults (either m the past or subsisting) in the repayment of deposits, interest payment

thereon, redemption of debentures or payment of interest thereon or redemption of prefereance shares or

payment of dividend due to any shareholder, or rapayment of any term loans or interes payable thereon to
any financial institution or banking company;

the ratio of the aggregate of secured and unsecured debis owed by the Company afier the Buyback shall

not be more than twice iz paid-up capital and free reserves based on both, audited standalone and

consolidated financial statements of the Company as on March 31, 2022;

the Company shall ransfer from its free reserves or secunties premium account and! or such sources as

may be permitted by law, a sum equal to the nominal value of the Equity Shares purchased through the

Buyback 1o the capital redemption reserve account and the details of such transfer shall be disclosed in its

subsequent audited financial statements;

the Buyback shall not result in desisting of the Equity Shares from Mational Stock Exchange of India Limited

and BSE Limited.

the Buyback would be subject ta the condition of maintaining minimum public shareholding raquiremeants as

specified in Regulation 38 of the SEBI Listing Regulations;

[xx] as per Regulation 24(i)e} of the SEBI Buyback Regulations, the promoters and members of promaoter

qgroup, and their associates, other than the Company, shall not deal in the Equity Shares or other specified

securities of the Company aither through the stock exchanges or of-markel transactions (including inter-se
fransfer of Equity Shares among the promoters and members of promater group) from the date of the Board

Meeting till the closing of the Buyback offer;

that the Company has not complated a buyback of any of its securities during the period of one year

immediately preceding the date of the Board Meebing;

REPORT BY THE COMPANY'S STATUTORY AUDITOR

The el of the report dated Seplember B, 2022 received from the statutory auditor of the Company (“Auditor's

Report”) addressed to the Board of the Company is reproduced below:

Quote

To,

The Board of Directors

Tanla Platforms Limited (Formerly Tanla Solutions Limited)

Tanla Technology Cantre

Hitech City Road, Madhapur

Hyderabad, Telangana 500 081

We, MSKA & Associates, Chartered Accountants, the Statutory Auditors of the Company. have performed the

following procedures agreed with you vide mandate letter dated September 06, 2022, in connection with the

proposal of Tanla Platforms Limited (the “Company”) to buy-back ils shares in pursuance of the provisions of

Section 63 and 70 of the Companies Act, 2013 (the “Act’) a5 amended and Securities and Exchange Board of India

(Buy-Back of Securities) Requiations, 2018, as amended ("Buyback Regulations™), approved by the Board of

Directors of the Company at the Board Meeting held on September 08, 2022,

Qur engagement was underlaken in accordance with the Standard on Related Services (SRS) 4400,

'Engagemenis to Perform Agreed-upon Procedures regarding Financial Information,” issued by the Insfitute of

Chartered Accountants of India.

We have been provided with the following documents:
al  Audited standalone and consolidated financial statements for the year ended March 31, 2022;

b} Solencydeclaration by the Board of Directors;

¢l Board rezolutions datead Seplember(8, 2022 for approval of proposed buyback;

d} Assessmant note and projeciad cash flow provided to the board for solvency declaration;

g} Annexure A- Statement of permessible capial payment (“Statement’) and the same has been inikialed
for the idenfification purpose onby;

fi  Aricles of association to werify authorization for buy back of securities.

The procedures summarized below are performed solely to assist you in confirming the affairs and prospects of the

Company for the proposed buyback of shares:

1. Inquired into the state of affairs of the Company in relation to the audited standafone and consolidated
financial statements for the year ended March 31, 2022,

2. Examined authorization for buyback from the Articles of Association of the Cormpany, approved by Board of
Directors in its meeting held on September 08, 2022, which is subject 1o approval of the shareholder of the
Comipany;

3. Agreed the amounts of paid-up equity shane capital, securitias pramium account, general resarve, foreign
currancy iransiation reserve and ratained eamings as at March 31, 2022 as disciosed in the accompanying
Statement, with the audited standalone and consolidated financial statements of the Company for the year
ended March 31, 2022;

4. Examined that the amount of capital payment for the buyback as datailed in the Staterment is within the
permissibie limit computed in acoordance with Section 68(2)(c) of the Act read with the provisa fo Section
B3 2){b) of the Act, Regquiation 4(i) of the Buyback Requiations and the proviso fo Regulation S{i)(b) of the
Buyback Regulations;

51 Examined that the ratio of the aggregate of secured and unsecured debls owed by the Company aftar the
Buyback shall not be mare than twice its paid-up capital and free reserves based on both, audited
standalone and consolidated financial statements of the Company as onblarch 31, 2022;

B, Examined that all the shares for buy-back are fully paid-up;

T, Inquired if the Baard of Directors of the Company, in its meeting held on September 08, 2022, has formed
the opinion as specified in Clause (x) of Schedule | to the Buyback Regulations, on reasonable grounds and
that the: Company will not, having regard to its state of affairs, be rendered insolvent within a pariod of one
wear from the date of the Board meeting which is subject lo approval of the shareholder of the Company;

8. Examined resolutions passed in the meetings of the Board of Direciors i e, on Septermber 08, 2022,

g, Examined Director's declarations in respect of the buyback and solvency of the Company; and

10.  Obiained necessary managemani representations from the Company.

Based on the procedures performad as staled above, and according 1o the information, explanations provided by

the Company, we report that:

A We have inguired into the state of affairs of the Company in relation to its latest audited standakone and
consolidated financial statements for the year ended March 31, 2022,

E. The parmissible capital payment towards buyback of equity shares, as stated in the Statement, is in our
view properly delermined in accordance with Section 68{2)(c) of the Act read with the proviso to Section
68(2)(b) of the Act, Regulation 4{1) of the Buyback Kegulafions and the proviso o Regulation S{ij(b) of the
Buyback Regulations and are basad on tha audited standatone and consolbidatad financial statements for
the year ended March 31, 2022; and

C.  The Board of Directors at their meeting held on September 08, 2022 have formed its opinion, as per the
provisions of clause (x) of Schedula | to the Buyback Regulation on reasonable grounds and that the
Company will nod, having regard §o its state of affairs, be renderad insolvent within a penod of one year from
the date of the Board meeting and one year from the date on which the results of the shareholders with
regards to the proposed buy back will be declared.

The above procedures do not constitute aither an audit of a review mada in accordanca with the Generally

Accepted Auditing Standards in India.

Had we performed additional procedures or an audit or review of the fingncial statements | information provided o

us in accordance with the genarally accepted auditing standards in India, other matters might have come fo our

altention that would have been reportad 10 you.

We have no responsibility o update this repart for events and circumstances ocourring after the date of this repart,

This report is addressed to and provided to the Board of Directors of the Company sobely for the punpose of enabding

itto conmphy with the aforesaid raquirements and to includa this repart, pursuant 1o the requiraments of the Buyback

Reguiations, (1] in the explanatary statement to be inchuded i the postal ballot nofice to be circulated o the

shareholders of the Company, (i) public announcement to be made to the shareholders of the Company, (i) in the

draft letter of offar and the letter of offer to ba filed with the Registrar of Companies, Securities and Exchange Board

af India, BSE Limited and National Stock Exchange of India Limitad, as required by the Buyback Regulations, (iv)

the Ceniral Depository Senvices (India) Limited, Mational Secunties Depository Limited, s applicable, and (v) for

providing to the merchant banker to the buyback. Accordingly, this report may not be suitabla for any other punposa,
and therefore, should not be used, referred to or distributed for any other purpose or 1o avy other party without our
priorwritten consant. This report can be relied upon by the Manager o the Buyhack. MSKA & Associates shall not
be liable to the Company or to any other concerned for any claims, liabfities or expenses relating to this
assignrment, except to the extent of fees relating to this assignment. Accardingly, we do not accept or assume any
fighility or any duty of care for any other purpose forwhich or to any other persan to whom this report is shown or into
whose handsitmay come without our priorconsent in writing. Cont. 2
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FINCAP

Arka Fincap Limited

1 FOR SALE ET
LORDS CHLORD ALKALI LIMITED LML LIMITED (In Liquidation) Registered & Corporate ﬂlﬂ_l‘.‘ﬂ: Cne World |EEI‘I’[E:'r. 12028,
CENTRAL UNIVERSITY OF HARYANA 2 = : Tower 2B, Floor 12B, Senapati Bapat Marg Mumbai- 400013.
(CIN: L2411 TRI1B79PLCO02058) el LMTDILIPARESPLEANISAS) CIN: US5893MH2018PLC308329
NAAC Accredited 'A’ Grade University Rrogd Office : 55450, Matsya Indusral Area, Alwar-301030 (Ragasthan) ____ |Sale under Insolvency and Bankruptcy Code, 2016) Tol: +91 22 44:,4?1,;].;}'}- Fax No.: +91 22 4047 1010
MAHENDERGARH - 123031 (HARYANA) et e il i AL Inthe matter of LML Limite (in Liguidation). applications are invited for participation ine-auction | | ywebsite: www.arkafincap.com | E-mail: arkainfo@arkafincap.com
& il mmﬂﬁhr&m:mw of the following assets on “As is where & basi”, “As is what s basis”, “Whaiever there i3 bagig’
ADMISSION NOTICE (2022-23) NOTICE and ‘o recourse” basis: n 3 NOTICE
Matica is heraby piven that the equity share carficata for the undar mentionad Azsolifrea Block No,| Reserve Price
xS R HAICS . : sacurilias ufmb:?mmny hauaagagmanisplm and the hoidar of the said Land & Building Site-11 & Site- I, Panki Industrial Avea, Kanpar, | i Motice is hereby given that Arka Fincap Limited ("Company”) proposes ta
Central L.fnl"l'ﬂl'il'l'fﬂf Haryana, Mahendergarh invites Gnlllje applications sacurilias have applied ta the company {o issua duplicate certificats. UP [Area 5545 acres) ' ; ' 1 ; Rs. T18.25 crore| | chift its affice currently located at C/o. Awfis, 4th Floor, Vasavi MPM Grand,
for admission on 20 seats to the M.Sc. Geoinformatics (Two-Year) Follo | Certificate] Distinetive | No. of Name of the Land & Bulding at Site-il, Panki Industrial Aea, Kanpur, UP | ' Ameerpet, Yella Reddy Guda, Hyderabad - 500073, with effect from close
Programme for the session 2022-23. For Eligibility and other details No. | no. | Mo |Shares|  Sharaholder (Areai521acres) 2 | ReddMueoe| ofpsiness hours of October 31, 2022 to Unit No. 12, Sth Floor, Vasavi
please visit www.cuh.ac.in or contact at hodgeography®cuh.ac.in, | 5185 4110 | 746485 TAE530 Chndr Mohun Johar Land & Building at Site-lll, Panki Industrial Area, Kangur, UP 3 Rs 86,14 crone | |MPM Grand, Ameerpet, Yella Reddy Guda, Hyderabad 500073. The New
9812492229, 9555851874, Last date for submission/ filling of ;g;g* ggj’;‘ ﬁﬁgﬁﬁﬁ 1:5'5"' m;«:ﬁm; — (Aread0.24 acres} i Branch Office, which is in the same Building, shall start operations from
3 ; I K is 55, hich,
Application form is 27-10-2022. REGISTRAR 5963 | 1379 | 8l6536806553 | 16 | P Purssholhem Pa e o S b T e et e s oe| |Novwenbee0d, 202
Z2661 | 10711 | 865749865758 | 10 | W Santhanaraman (Biock 3) saparately In case you may need any assistance, you may contact the nearest
) TR "?E‘“?"“ﬂﬁ“” ik ‘!“"':j{""'”"g‘f;“‘“m“g'*"fﬂag i Last Date to apply: Friday, October 28, 2022, Date of E-Auction: Tuesday, Novermer 1, 2022 | |branch { office or send an email to grievanceredressal@arkafincap.com
hinbbntel i sk ol Sty el s For Details: Visitwww.Imhword in and htps:ncltauction actiontiger. net or raise a request on Company's customer portal.
: By Ordar of the Board of Diractors Contact: 4. And Bhatia, Tel No. 01141066313, Mob. No.: #81 5899724475
For Lords Chioro Alkall Limited Emailid: Il auction@gmail com Sd- For Arka Fincap Limited
B ' Arun Gupta, Liquidator sd/-
Pla; Ko Dol i iy i eeplancs Mcer IBBI Reg. No: IBBITPA-0DZ/IP-NO0OS1/2016-17/10095 Niki Mehta
R Place: New Delhi Reqdl. Address: 5-34, LGE, Greater Kailash-ll, New Delhi-110n4a | [ Date: October 12, 2022 Company Secretary
Date: 13.10.2022 Regd. Emat: anungupiaZ2 11 @gmailcom | | Place : Mumbai Membership No.: A47286
For MSKA& Associates gl The Buyback from the Eligible Shareholders who are residents outzide India including foreign corporate 14. RECORDDATEAND SHAREHOLDER ENTITLEMENT
Chartered &ccountants bodies (including erstwhile overseas corporate bodies), foreign portfolic investors, non-resident Indians, al  Asrequired under the SEBI Buyback Regulations, the Company has announcad October 25, 2022 as the
Firm Registration Mo: 105047W members of foreign nationality, if amy, shall be subject fo the Foreign Exchange Management Act, 1999 record date (“Record Date™) for the purpose of defermining the enfitlement and the names of the Eligible
Amit Kumar Agarwal and rules and regulations framed tharaunder, If any, Income Tax Act, 1961 and rules and requlations Shareholders, whowil be eligible to parficipate in the Buyback,
Pariner framed thereunder, as applicable, and also subject to the receiptiprovision by such Eligible Sharahoiders b} Asperthe SEEI Buyback Regulations and such other circulars or notifications, as may be applicabile, in due
Membership Mo.: 214158 of such approvals, if and 1o the extent necessary or required from concemned authorities including, but not course, Eligible Shareholders will receive a letter of offer in relation to the Buyback (“Letter of Offer™) along
UDIN: 2224 419BARILNFA5E1 limited to, approvals from the Reserve Bank of India under the Foreign Exchange Management Act, 1999 with a tender offer form indicating the entiliement of the Eligible Shareholder for participating in the
Place: Hyderabad and rules and requlations framed thereunder, ifany. Buyback. Even if the Eligible Shareholder does not receive the Lefter of Offer along with a tender form, the
Date: Sept08, 2022 ih) The reporfing requirements for non-resident shareholders under Reserve Bank of India, Foreign Eligible Shareholder may participate and tender sharas in the Buyback.
ANNEXURE A - STATEMENT OF PERMISSIBLE CAPITAL PAYMENT Exchanga Management Acl, 18088, as amended and any other rules, regulations. guidelines, for &) The Equity Shares propased to be bought back by the Company shall be divided into two categaries; (i)
Compulation of amount of permissible capital payment towards buyback of equity shares of Tanla Platforms ramittance of funds, shall be made by the Eligible Shareholdars and! or the Sellar Member through which rasenied category for Small Shareholders (defined balow) and (i) the genaral category for all othar Eligible
Limited in accordance with the requirements of Section 68(2)(c) of the Companies Act, 2013, as amended T e oEOICEr Places e Tio Sharehoiders.
("ACt’) read with the proviso to Section 68(2)(b) of the Act. Regulation 4/i) of the Securities and Exchange of India {ij  Thae Eligibla Sharahoiders will have to ensure that they keap the depository participant account activa and d}  Asdefined in Regulation 2(i)(n) of the SEBI Buyback Regulations, & “Small Shareholder is a sharehoider
(Buy-back Reguiations) Regulations, 2018, as amended (“Buyback Regulations™) and the proviso to unblocked to receive credit in case of return of Equity Shares due to rejection or due o prorated Buyback who holds Equity Shares having markal value, on the basis of closing prce of shares on the Stock
Regulation §(i)(b) of the Buyback Regulations based on audited standalone and consolidated financial decided by Company. Further, Eligible Shareholders will have to ensure that they keep the saving account Exchanges, an which the highest Irading volume in respect of the Equity Shares on the Record Dats was
statements for the year ended March 31, 2022: attached with the DP account actve and updated o receive credit remittance due to acceplance of recorded, of not more than ¥2,00,000 (Rupees two lakh oaly). For the purpese of classification of &
(Amt Rs in Lakhs) Buyback of shares by the Conpany. shareholder, as & “small sharsholder®, multiple demat accounts having the same permanent account
Particulars As at March 31, 2022 | | 12.10. Procedureto befollowed by the shareholders holding Physical Shares: number (“PAN"), in case of securities held in the demat form are to be clubbed together.
Standalone | Consolidated In accordance with SEBI Circular No. SEBVHOVCFDICMOVCIRPZ2020144 dated July 31, 2020, Eligible gl Inaccordance with Ragulation 6 of the SEBI Buyback Regulations, 15% of the number of Equity Shares
A lIssuad subscribed and fully paid up capéal as at March 31, 2022° 1,357 46 1.357.46 Shareholders holding Equity Shares in physical form can parbeipate in the Buyback, However, such tendering which tha Comgany proposas bo buy back or the number of Equity Shares entitied as per the sharaholding
13,5745 523 Equity Shares of INR 1/- each fully paid-up shall be as per the provisions of the Buyback Regulations. Tha procedure is as below: of Small Shareholders as on the Record Date, whichever is higher, shall be reserved for the Small
B. Frea Resarves as al March 31, 2002" a)  Eligible Shareholders who are holding Equity Shares in physical form and intend to participate in the Sharehclders as part of this Buyback.
+  (General Reserve 7548 18 7 54618 Buyback will be required to approach their respective Seller Member(s) along with the complete set of fi  Based on lhe shareholding a8 on the Record Date, the Company will determing tha entitlement of sach
T Securites pramium BocouR 42 787 77 42787 7T documents for verification procedures io be camied out before placement of the bid. Such documents Eligible Shareholder to tender their Equity Shares in the Buyback. This entitiement for each Eligible
Sk iy ststemant ot Profl and Lo 22900 43 B5.102.45 | include (i) the Tender form duly signed by all Eligible Shareholders (in case shares are in joint names, in the Sharehoider will be calculated based on the number of Equity Shares held by the respective Eligible
Fi:faign E’-IFFEI"B'.-' s ﬂbéhit balanca) - E%"41 EE]' S sarme order in which they hold the shares) (i) oniginal Equity Share certificate(s), (iil) valid share transfer Shareholder as on the Record Date and the ratio of Buyback applicable in the category to which such
T e — 5689456 | 13052840 farrnis)i.e. Form SH-4 duly filed and signed by the transfarars {i.e. by all registarad Eligible Sharaholders Eligible Shareholder belongs. The final number of Equity Shares the Company will purchase from each
& ol of Faidun Eaite Stoxe Carital s Fooe Fio v _E-EIEEEﬁE '_1'1:-3'1-16555-5@._' in same order and s per the specimen signatures registered with the Company) and duly witnassed at the Eligible Sharehcider wil be based on the tolal number of Equiy Shares tendered. Accordingly. the
_ . ol of Paiup Equity share (apilal and Free Reserves (AB) | BB2ui0: | 1,31,860.66 | wonrigke place authorizing the ranster in favour of the Compar. {ivl sel-gtested oaov of the Eligible Company may not purchase all of the Equity Shares tendered by the Eligible Sharehokders in the Buyback,
D.  Maximum amount permissible for buyback under Section 68{Z)jc) | 17,063.01 |  32.971.47 SppprE P d pany, (V) Py . : e i
: P ; e S Sharehalder's PAN card, (v} any other relevant documents such as, but not limited to, duly attested power gl Imaccordance with Regulation 9(ix) of the SEBI Buyback Regulations, in order to &nsure that the sama
of the Act and Regulation 4i) of the Buyback Regulations (25% of fv) any ' LN . ; : . :
the total o : ital and £ y of attorney, corporate authorization (including board resolution'spacimen signature), notarized copy of shareholders with multiple demat accounts/fobios do not receive a higher enfitement under the Small
Uk poiap EXply Capileh wt Ree |eserves) death certificate and succession ceriificate or probated wil, if the original Eligible Sharshokder is Shareholder Catagery, the Company will club together the equity shares held by such sharahelders with a
*Free reserves a defined in Section 2(43) ofthe Companies Act, 2013 read along with Explanation Il provided in : e R 1 AR B o ;
Section®6 of the CompaniesAct, 2013, as amended deceased, efc., as applicable. In addition, i the address of the Eligible Shareholder has undergone a commaon PAN for determining the category (Small Shﬂmf or General) and entilement under the
*The above clariication of Ihe 1018l peid-up eauity share cepilal and frae resarves as ot March 31 2022 for change from the address registersd in the Register of Members of the Gompany, the Eligible Shareholder Buyback. In case. of joint sharshoiding, the Company wil cub tegather the equity shares held in cases
e _| 3 EUHF quity e the bt stz - Is.-::did L would be required to submil a self-attested copy of address proof consisting of any one of the following where the sequence of the PANs of the joint shareholders is identical. In case of physical shareholders,
IR, OF RO Aidres o DTN NP 12 AORERN. L e B SRNCHNNG. A CORRN:A documents: valid Aadhar Card, Voter ldantity Card or Passport where the sequence of PANs i identical, the Comgany will club together the equity shares hekd in such
financial statemanis of the Company for the year ended I'n.vlar;h M, 2022, These financial .sia.l:em&ms are ; cases, Simiarly, in case of physical shareholders whare PAN is not avadable, the Company will check the
prepared and presenied In accordance with the accounling principles generally accapted in Indla, Including the b)  Based on the aforesaid documents, the concemned Seller Member shall place the bid on behalf of the L5 : :
Indian Accounting Standards {Ind AS) prescribed under Section 133 of the Companies Act, 2013 read with Rules Eligible Snareholder who is holding Equity Shares in physical form and intend to tender Equity Shares in SeigicficeF Heimes OF 1 NS ofrS A C L9 E0E ek IR LSS e ISl Eie Where S
; iy 3 W ! . e . . sequence of name of joint shaseholders is identical. The shareholding of institutional ivvestors like mutual
made thereunder as amendad from time to time. the Buyback using the Acquisition Window of the Stock Exchanges. Upon placing the bid, the Seller : : ; ;
Forand an behaif of the Board of Directors Member shall provide a TRS generated by the exchange bidding system to th Eligible Shareholder. The ks, sl ekl s, et i, ik conmarin RAN il vt B chib e el o
For Tanla Platforms Limited TRS will contain the detaits of order submitted such as folio number, Equity Share cerificate number, d!atarrrmmg the: category a’l'd_"'“" be considered separately, where these Eq""l:‘ S_hE"EE are held for
(Aravind V §) distinctive numbier, number of Equity Shares tenderad. et dlf‘f-.aren.s::hemes and have a dlﬁererliderflatacmum nomenciature based on information p.repm{adhytl're
tha original Equity Shara certificates) and documents (as mantionad in Paragraph 11.10 (a) abowva) along Epﬂ?l[ﬂ”ﬂ& of, the Equity Shares undee e category ; ea.r.mg L oF ‘corporale ':'_ y
Date: Seplember 08, 2022 . S ; iy i margin account” or “corporate body - broker” as per the beneficial position data as on Record Date with
with the TRS generated by exchange bidading sysiem upon placing of bid, efiher by registered post, speed ;
Vot postor courier or hand defivery to the registear fothe Buyback i.e. KFin Technologies Limited “Registrar) COTUTICTFEi e Bot PRoposee 10 e, 1 bhed 1gaiftar, 7 Calermiing Tewr acismiscand il by
12. PROCESS AND METHODOLOGY TO BE ADOPTED FOR BUYBACK o e ki e | a1 Paragraph 16 below of the m“eé!iun centre of the Registrar details of which considered separately, where these Equity Shares are assumed to be held on behalf of clients
121, I;Ehi‘m“rEf;‘;;?gﬂ'ﬂg'giﬁ?ﬂﬁ’g:&”E"”"’" owners of the Company holding Equity Shares either will b Includad in the Letlar of Offerwithin 2 days of bidding by Seller Member and the same should reach h) :ﬁ“ﬁmm_"gmﬂﬂw Shaﬁ?ﬁ”:ﬂ”” IE?S'WETMS Egﬂm;ﬂ:mt: zlt:dm hnugr:;
; s . . o ack, if any, in one category shall first be accepted, in proportion n OVET &
not later than the buyback closing date. Th lope should be -soribed as “Tanta Platfornys Limited
122, The Buyback shall be implemented using the “Mechanism for acquisition of shaves through Stock Exchangs” —Euan;.:guzz'ﬁeac s T R e E:g;“:mi Df abowe their entitiement in the offer by Eligible Sharehoiders in that category, and thereafter from Eligibie
pursuant o the SEBI Circulars, and following he procedure prascribed in the Act and the SEBI Buyback s E;me gl I,:zfmﬂ e b R F s Sharehoiders who have tendered over and above their entitementin the olher categary.
Regulations and as may be determined by the Board (including the committee authorized to complete the d)  The Eiigible Sh hokdi g hvsical E 'tj.rE';:I'na Houid nobs it plysical Exuily Sharea wll et i} The participation of the Eligéble Shareholders in the Buyback is voluntary. Elgible Shareholders may optto
formalities of the Buyback) and on such terms and conditions as may be permitied by law from time to time. E:eacnglleiliunfesl asmmelhmr;n IE!'ZES:" :fézi:un?::lﬂsrssft:nsiu:; ,ﬂ.g.;,ema:ceﬂfﬂl&e;:h:;cal . Eur:EﬂlﬂTEE participate, in part o in full, and recsive cash in lieu of the Equily Shares accepted under the Buyback, or
123, For implementation of the Buyback, the Company has appointed HOFC Securities Limited as the registerad 4 P AR ' 5 Pk they may opt not to participata and enjoy a resultant increase in their parcentage shareholding, after the
. , i of tendering of Eauity Sh for the Buyback shall be subject to verification as per the SEBI Buyback Requlations and any furthar : : SR i :
broker to the Company (the “Company's Broker™) fo facilitate the process ing quity Shares st eaadin o Th airsrwill vari o Fib bt e b i subsmited completion of the Buyback, without any additional investment. Eligible Shareholders also have the option of
through the Stock Exchange Mechanizm for the Buyback and through whom the purchases and seitements on ‘_3 ||:|n.s|ss . e r-!aga -Tha Registrar will verify su. vl ! i o okl _I '_ma tendering additional shares (ower and above thalr entilement) and participate in the shonfall created dus o
g g daily basis and till such time the Stock Excha shall display such bids as 'unconfemed physical bids” d i s pacip
account of the Buyback would be made by the Company, The contact detas of the Company's Broker are as : P Sl L R e ' non-participation of some other Eligible Sharsholders, ifany,
bl Once the Registrar confirms the bids, it will be treated as ‘Confirmed Bids ; . : i
Dllows o : : ; ; S il  The maximum number of Equity Shares that can be tenderad under the Buyback by any Eligible
g] Incaseany Ehgible Shareholder has submitted Equity Shares in physical form for dematerialisation, such : ity
r L s _ 50 Shareholder should not exceed the number of Equity Shares held by the Eligible Shareholder as on the
L. HD Fc securities Eligible Shareholders should ensure that the process of getting the Equity Shares dematerialised is Record Date
| lirti thatth icipata in the Buyback bef | f i i : - ) ,
sz ;ﬁ:; gttt el o balnre e HmIE s e daTing pe ki The Equity Shares tendered as per the entilemeant by Eligible Shareholdars as well as addilional Equity
HDFC Securities Limited = ! ; lered holders hol hesical <h I sl Equlty Sh _— Shares fendered, if any, will be accepted as per the procedure iaid down in SEBI Buyback Regulations. If
| Think Techno Campus, Buiding, B, Alpha. Office Floor 8 . " UanEIE ; r?mramn ;rls -y SJ:GE: sda:;srrrﬂf ax 5 m; i t.]my ] args " mﬂ the Buyback enttlement for any shareholder is not & round number, then the fractional enfilement shall be
Mear Kanjurmarg Station. Kanjurmarg (East), Mumbai - 400 042 M 5_” w .|ng S EI?ME .y tr.an - i i ignored for computation of Buyback enfitlemant to tender Equity Shares in the Buyback. The settiemant of
Tel. Mo.; +81 22 3075 3400; Fax No.. +91 220375 3450 R Late; Wy IMaw name; 20N Weh i piter:fimm, eopr G ik F,m'N FELang D{_thE e the tenders under the Buyback will be done using the “Mechanism for acquisition of shares through Stock
Cuntact Fgrgm; Sharrmla Hﬂ]‘ﬂtl" 1hE:" h&'ﬁ'E Furliﬁaﬁf.:d.ﬁhﬂrEﬁ- al'll.'] -I.'.Ith'EI I'E|E"'|'EI'II dD':LII'I‘IEI'ItE a3 f.El'-Il.III'Ei..‘] r";"f trEll'I_EfE!F. |f Hnj' . E:ﬂ:‘ha“w FI'I.IFSIJEIT'II 1n TEndEf-{}ﬂ:em l..lI‘II:lEr TEIHEI:I'J"EII'B.HI.I].'-EE.GH Hnd D‘Edrﬁlll'lg' T‘lﬂlJﬁEd h!Ir EEEI Clrmlﬂrs
Emall: compliance@hdfcsec.com; Website: www hdfcsec. com 15T AL Mo B gt o1 S A1 o OLIEACG ey K FNERO CRPOCTE D I} Detailed instructions for participation in the Buyback (tender of Equity Shares in the Buyback) as well as the
SEBI Registration No.- INZ000186937 (Ehicing Ghatwiic ciseaieds o Lclaa), TS portih Nhianof, NvHreslcent Indite: fnshieds of relavant time table will be included in the Letter of Offer which will be sent in due coursa to the Eligible
Validity Period: Permanent (uniess suspended or cancelled by SEBI) fﬂmlm_ ”m'?”m 'fha'w' E:E'" .':E S”'T*M e re ;T,'FH'EF"ET”?H M:;’QEEL M;'r; 993 ;"d ru:js H Sharehokders a5 on the Recard Date who have their email 1Ds registered with the Company! registrar and
CIN: UBT120MH2000PLC 152193 POy e o et nel LI, 11 S FIEeE 10N, s transfer agent’ depository. Howaver, on recaipt of a requast by Registrar to the Buyback Offer and Manager
’ applicable, and alzo subiect to the receipt | provision by such Eligible Shareholders of such approvals, f and to tnthe Buyback Offer to receive 2 copy of Letter of Offerin physical format from such Efigible Sharehalder (o
124, Atthe beginning of the tendering period, the arder for buying Equity Shares shall be placed by the Company i ; : ny Y 2
the extent necessary or required from concemed authonties including, but not limded to, approvals from the REBI whom Letter of Offer and Tender Form were emailed), the same shall be sant physically. For all the
through the Company Broker. During the tendering period, the order for selling the Equity Shares will be placed - R e St : : e :
: i E : under the Foreign Exchange Managemen Act, 1988 and rules and regulations framead thersunder, f any. Eligible Sharehold R T |0 tared withthe C Reqisir
in the Acguisition Window by Eligible Shareholders through their respective stock brokers (“Seller : : ; ; rEmang s ol et Lt sttt il Lo Wiy TG Lamgan g
_ i 1212, The reporting requirements for non-resident sharehaolders under RBI, Foreign Exchangs Management Act, § : | ; ;
Member(s)") during normal trading howrs of the secondary market, The Seller Members can enter orders for ) - the Buyback / depository, the Letter of Offer along with Tender Form will e sent physicaly.
) d i ) ' : 1999, as amended and any other rules, requlations, guidelines, for remittance of funds, shall be made by the | 4 COMPLIANCE OFFICER
Equity Shares held in dematerialized form as well as physical form. In the tendering process, the Company's Biinlhls Shirshollars and o e Sailar Memier : ! ;
Broker may also process the orders received from the Eligible Shareholders aer Eligible Sharehciders have g : The Company has appointed Mr. Seshanuradha Chava as the compliance officer for the purpose of the Buyback
completed their KYC requirement as required by the Company's broker, 13. “ETHG'D_UF 5ETTLEMEFT ‘ {“Compliance Officer"). Invesiors may contact the Compliance Officer for any clarification or to address their
{25 TheCompany shall racest ASE. beieg e designated ok wxchangs (Dasignated Sivek Endhange™. o Upaon finalizaton of the hasmﬂfﬂmeptanm_asw?Eﬂlﬁmmﬂkﬁﬁ_ﬂulﬂmﬂﬁi : grievances, if any, during officz hours i.e. 10:00 a.m, to 5:00 p.m. en any day excapt Saturday, Sunday and public
provide a separale window (the “Acqulsition Window”) 1o Tacillale placing of sell orders by the Eligible a)  Thesetiement of trades shall be camed out in the manner similar to settiement of trades in the secondary holidays, at the following address:
Shareholders who wish fo tender their Equity Shares in the Buyback. The details of the Acquisition Window wil kil _ o o o Me. Seshanuradha Chava
be as specified by BSE from fime to ime. In the event the Seller Member of any Eligible Shareholder i not B The Carimary vl piay e corisisrihen 0 b Limeny s Extsige Wiy vl il N const o) General Counsel and Company Secretary
registered with BSE as a trading member stockbroker, then thal Eligible Sharehaolder can approach any BSE IJErt.IaII'III'IQ to the Buyback to the Clearing Corporation 8 Banl-;acmuntas: per the p.res.r:nbed schedule. For Tanla Technology Gentre, Hitech City Road, Madhapur, Hyderabad — 500 081
registered stock broker and can register himsa by using web based unique client code application (UCH Equlty Shares acceptad under the Buyback, the Clearing Corparation will make direct funds payout to the Ted. No.: +91 40 4009 9999: Fax No.: +91 40 2312 2999
online”) faciity through that BSE registered stock broker (after submitting all details as may be required by such respeciive Elrglhl.a Sha{ghnl.darhf. If any Eligible Shareholder’s har.ﬂc account details are not availabla or if Email: investorhelpi@itanta.com
BSE registered stock broker in compliance with applicable law), In case the Eligités Shareholders are unable to the fund transfer instuction is re@ad by the Reserve '_33"“{'”"'::'3 or relevant bank, due tuanyrreasnns,l 16.  INVESTOR SERVICE CENTRE AND REGISTRAR TO THE BUYBACK
register himself by using UCI online fa{:.ility mm any other lﬂ?iﬁlﬁl‘f&d. stock broker. m that E!igibie Ir.hEﬂlhE amount payable hDTIE E|IE|I|:I-|hE5hal|"Eﬂ'ﬂldEr5'|l'.II|| be transferred to the concemed Saller Members In case of any query, the shareholders may also contact KFin Technol Limited, the Registrar and Share
Shareholder may approach the Company's Broker i.e., HDFC Securities Limitad, to place their bids, subject to m‘nnward{ransfeﬂﬂ such E '9*«"*_3 sl der. . . Transfer Agent of the Company, appeintad as the Investor Service Centre for the purposes of the Buyback, on
completion of KYC requirements as fequired by the Company's Broker. B, Forte Elagll?le Sharleh-:l:iers h:rrdmg EQuRy Sikarda n phylalform, B Unds parnutwnuldpeg|-{en1u any day except Saturday and Sunday and public holiday between 10:00 a.m. to 5.30 p.m. at the following
128, Modification/cancellation of orders and muttiple bids from a single Eligible Sharshalder will only be allowsd thest respective Selling Member's setliement accounts for releasing the same to the respective Eligible address:
during the tendering period of the Buyback. Multiple bids made by a single Eligible Shareholder for selling Equity Shareholder's account. o —
Shares shall be clubbed and considered as “one bid for the purposes of acceplance. d) Details in respect of shareholder's entitiement for tender process will be provided 1o the Clearing K iy I N T C C H
127, The cumdative quantity of Equity Shares tendered shall be made available on the websde of the BSE fie,, Corporation by the Company or Registrar to the Buyback. On recaipt of the same, Clearing Corporation will KFin Technologies Limited
www.bseindia_com) throughout the frading session and will be updated at specific intervals during the iendering cancel the excess or unaccepted blocked shares in the demat account of the shareholder. On setilerment Salenium Towar B. FlotNos. - 32 Financial Diskrict
period, date, all bocked shares mentioned in the acoepbad bid will be transferred to the Clearing Corporation Hanakranl'l e ﬁ"n am. " I'l.ﬂaru:llal Hyderabad 500032, Telangana, Indis
12.8.  Further, the Company will not accept Equily Shares lendered for Buyback which under restrainl order of the g] Inthecase of inter deposstory. Clearing Corporations will cancel the excess orunaccepied shares in tanget Tal No.: + 9?1 10 II3?1E 22922 Ly, : ' Sl
court for transfer’ sale and! or fitle in respect of which is otherwise under dispute or where koss of share depository. Source depository will not be able to release the lien without a release of IDT message from c it Person: . Murak Krishi
certificates has baen notified 10 the Cormpany and the duplicate share certificates have not been issuad either largel depositary. Further, release of [DT message shall be sent by largel depaository either based on Eﬂ e En;i’;hf:ﬂe hns ?WEIJ . ik
dug o such request being under process as per the provisions of law or alhensise. cancellation request received from Clearing Corporations or automatically generated after maiching with AR P IUNDACH D ': '_cm:”' : ol gibbater e
129.  Procedure tobe followed by Eligible Shareholdsrs holding Equity Shares in Demat form: bid accepted detail as received from the Company o the Regisirar fo the Buyback. Postreceiving the 10T ekttt d e el b D
{a) Eligibde Shareholders who desire to tender their Equity Shares held by them in dematerialized form under message from target depository, source Depository will cancelireleass excess or unaccepted block shares EE?l_RHEF“m No.: INRDODDO0Z21
the Buyback would have to do so through their respective Seller Member by indicating to the concamed in the demat account of the shareholder. Post completion of lenderng period and recaiving the requisite Valiity Period: Permanent
Salier Member, the detads of Equity Shares they intend to tender under the Buyback, details viz., demat account details and accepted bid guantity, source depository shall debit the securities CIN: UT2400TG2017PLE117849
ib)  The Seller Members) would be required to place an orden'bid on behalf of the Eligible Shareholders who as per the communicationimessage received from {arget depository to the extent of accepied bid shares 7. MANAGER TO THEBUYBACK
wish to tender Equity Shares in the Buyback using the Acquisition Window of BSE. For further details, from shareholder's demat account and credit it to Clearing Corporation settlement account in tanget I'. HDEC BANK
Eligible Shareholders may refer o the circulars issued by BSE and Indian Clearing Corporation Limited Depository on setiement date. L
{“Clearing Corporation”). fi  The Equity Shares bought back in dematerializad form would be transferred directly to the escrow account Wie understand your werld
{c)  The lien shall be marked in demat account of the Eligible Shareholders for the Equity Shares tenderad in of the Company {“Company Demat Escrow Account”) provided it is indicated by the Company Broker or HOFC Bank Limited
the Buyback. The defails of Equity Shares marked as Ben in the demal account of the Eligibée it will be transfierred by the Company Broker to the Company Demat Escrow Account on recsipl of the Investment Banking Group,
Shareholders shall be provided by Depositories ta the Clearing Corporation, Equity Shares from the clearing and settlement mechanism of the Stock Exchanges. Unitho. 401 &402, 4th Floor, Tower B,
{d}) [Incase, the demal a-m:nuqt of the Elig.iblﬂ Shareholders is I'rE_Il:I in one de;ps’r!nry and clearing reemiser g)  Any excess Equity Shares, in physical form, pursuant to proportionate acceplanceirejection will be Peninsula Business Park, Lower Parel, Mumbai 400013
pool and clearing corporation account s haic with ofher depasitory, e Equity Shares tendered under the returmed back to the Eligibla Sharshokders directly by the Registrar. The Company is authorized to spit the TelNo.; +9122 3395 B233
B‘t’ﬁ'hEFh M be blocked in _'5""5 shareholders demat E':_‘m""'l "‘1 the ek '_:F_EF“J“”W 'j'-""”_ﬁ _"’E share cerfificate and ssue new consolidated share cerificate for the unaccepied Equity Shares, in case Contact Person: Dhruy Bhavsar
tendering perind. Inter Depasitory Tender Cfter (MIDT") instruction shall be mlrha!al:l by the Eligible the Equity Shares accapled by the Company are less than the Equely Shares tendered in the Buyback by Email: tpl.buyback2022@hdfchank.com; Website: www.hdfcbank com
ifmg':ﬂfz :;F':sm:w SdhE'" tl'::“‘:E_qrhE EI'E'HE?:NE“FLUEFS _E?C”P;'EE‘ 'l'!'_e ' _transfersm :‘rae hl  The Seller Member would issee contract note for the Equity Shares accepled under the Buyback. The SEBI Registration No.: INMOOD011252
nee @ nce) and sends IDT message to target depesitory for confirming creation of lien. o ey Bioksr wiotild sl ke & conlrant fots b5 s Comicny e ths Bdtiy Shares acsanisd Undee Period:
Details of Equity Shares blocked in the Eligible Shareholders demat account shall be providad by the the E?Jyhz L I T, Fily g gi:ﬂg ﬁﬁ?ﬂll‘-‘ll-l gr;&;;g:::ﬁ BArpRRaNE OF caneaRad DY SeR)
target depository bo the Clearing Corporation. " Elia . : . : :
ible Shareholders who intend to participate in the Buyback should consull their respective Seller 1
e} For custodian paricipant orders. for dematerialized Equity Shares, early pay-in is mandatory prior to ! M g har &mml; ; of " mp d b :ﬁ |m31 b 18. DlHECTﬂHEHEEPQHEIEJLIT‘I’ : —
confirmation of eder by custodian participant. The custodian participant shall either confirm or reject the B A AT 8 U A, CHAG ) o (RicA g Eeclienuge) Wt ey ; As per Regulation 24{ia) of the SEBI Buyback Regulations, the Board accepts full and final responsibility for all
orders no later than the closing of trading hours an the last day of the tendering period, Thereafler, 2l byﬂ:&ﬂeﬂerhﬂenﬂ:erupuntheselllng.Ellglh.leShareh::nldersplaclngﬂ'le n.rl:!ertosedlthesharesjmhemﬁnf the information contained in this Public Announcement and for the information contained in all other
vcceimed orlorsshoil becdsime it e s it Far ol sor Bk usklisi pA S b aidrs 'annr the Mhnld}?rs- The Buyback consideration received by the selling Eligible Shareholders, in respect of advertisements, dirculars, brochures, publicity materials elc., which may be issued in relation to the Buyback,
order modification shall revoka the custodian confirmation and the revised order shall be sent to the accepled Equity Shares, could be nel of such oosls, t:hargasan!j fa.:q:nenseﬂlncludlng brmﬂra.g.&}a:ﬂ the and confirms that the information in such documents contain and will contain true, factual and matesial
custodian again for confirmation Manager to the Eluvhac.k and .11'1& Company ?&:Epi no responsibility h:. b&m !:|r pay such additional cost, inforrmation and does not and will not contain any miskeading information,
{fi  Upon placing the bid, the SeSier Member shall provide a Transaction Registration Ship (“TRS") generated | SheHeCapEE (N e e NG S0l ) e g =R S . For and on behalf of the Board of Directors of
by the exchange bidding systam to the Eligible Shareholder on whose behalfthe bid has been placed. The ) The lisn mesed apassl Wacoapled EXusly SHiams WH be relaned, ¥ oy, oF would be rsmad by Tanla Platforms Limited
TRS will contain the details of order submitted such as bid 1D number, apphication number, Depositary registered post or by ordinary post or courier {in case of physical shares] at the Eligibée Shareholders' sole Sl Sl Sl
Parficipant D, client ID, number of Equity Shares tendered, efc. Itis clarified that in case of dematerialisad rigk. E|!QI|:I'|E' Shareholders should ensure that their depository account is maintained til all formalities Uday Kumar Reddy Dasari Rehit Bhasin Seshanuradha Chava
Equity Shares, submizsion of the tender form and TRS iz not mandatory. In caze of nonrecsiot of the pertaining o the UHEIrarE' cnmplﬂtt‘;_*d. . Chairman and CEDQ Director Company Secrefary
completed tender form and other documents, but receipt of Equity Shares in the accounts of the Clearing k) The Equity Shares lying to the credit of the Company Demat Escrow Account and the Equity Shares bought DIN: 00003362 DIN: 02478362 Membership No. - A15519
Corporation and a valid bid in the exchangs bidding system, the bid by such Eligible Sharehoider shall be back ?"d ?“’m"‘ﬂd In physical femm """1" be extinguished in the manner and following the procedure | noe foinker 12,2022
deemed to have been accepted. prescribed in the SEB] Buyback Regulations. Place: Hyderabad i
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